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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

O.A. No. 622 of 2024 
 

IN THE MATTER OF: 

Varun Gulati                …Applicant  

Versus 

State of Haryana & Ors.         …Respondents 

 
OBJECTIONS TO THE REPORT OF THE JOINT COMMITTEE ON 

BEHALF OF RESPONDENT NO. 106, SHREE KRISHNA BUTTONS 

PVT. LTD. 

 
MOST RESPECTFULLY SHOWETH: 
 
1. That the present objections are being filed on behalf of Shree Krishna 

Buttons, Respondent No. 106, in compliance with the order dated 

27.02.2025 passed by this Hon’ble Tribunal wherein the newly 

impleaded respondents were directed to file their objections to the 

Joint Committee Report dated 03.01.2025. As per the order dated 

08.01.2025, the Answering Respondent has been impleaded as 

Respondent No. 103 along with other industries based on the Joint 

Committee Report. 

 
2. That at the outset, it is submitted that the observations recorded in the 

Joint Committee Report do not fully reflect the compliance status of 

the answering respondent, and certain findings therein are based on 

erroneous assumptions, miscalculations, and an outdated compliance 

assessment. 
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3. That the answering respondent has undertaken substantial 

investments in advanced environmental control measures to ensure 

strict adherence to all applicable environmental norms. The 

answering respondent denies any deliberate non-compliance and 

submits that the alleged deficiencies, if any, were either technical in 

nature or have already been rectified through corrective measures 

undertaken post-inspection. 

 
4. OBJECTIONS TO THE JOINT COMMITTEE REPORT 

 

4.1. That the answering respondent submits that an inspection was 

conducted in August 2024, and certain observations were recorded 

regarding the operation of its Primary Effluent Treatment Plant 

(PETP). The Answering Respondent further submits that a Show 

Cause Notice (SCN) dated 02.01.2025, was issued by the Haryana 

State Pollution Control Board (HSPCB). The inspection report and 

the SCN alleges non-compliance related to PETP operation, effluent 

bypassing, hazardous waste authorization, and record-keeping. 

 
4.2. That it is submitted that all of the above issues were raised in the Show 

Cause Notice issued by HSPCB, to which the answering respondent 

submitted a detailed and reasoned response. The answering 

respondent duly clarified its position and provided documentary 

evidence of its compliance to HSPCB. Therefore, the continued 

reliance on these findings is unjustified and does not accurately reflect 

the present compliance status of the unit. A Copy of the HSPCB Show 

Cause Notice and the latest response to the HSPCB Show Cause 
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Notice along with all the relevant annexures is annexed herewith and 

marked as ANNEXURE R-1. 

4.3. That the answering respondent categorically denies the allegations 

that the Primary Effluent Treatment Plant (PETP) was found non-

operational and that untreated effluent was being bypassed into the 

HSIIDC sewer line. The inspection was conducted at 9:30 AM, while 

the production unit starts operations at 10:30 AM. At the time of 

inspection, the PETP was in standby mode as no effluent was 

generated before the commencement of production. The PETP is fully 

operational during production hours and functions in strict adherence 

to regulatory guidelines. The unit maintain complete records of PETP 

operation, ensuring that wastewater treatment remains compliant with 

environmental norms. There exists no bypass mechanism, and the 

effluent discharge meets the prescribed standards. A copy of the daily 

chemical consumption record is annexed as Annexure 1 in the Reply 

to the SCN. 

4.4. That the answering respondent holds a valid Hazardous Waste 

Authorization issued by HSPCB, valid from 18.08.2023 to 

30.09.2026. The required compliance reports (Form 4 and Form 10) 

have been regularly submitted. Copies of the authorization and 

compliance reports are annexed as Annexure 2 in the Reply to the 

SCN. 

4.5. That the answering respondent has entered into a legally binding 

agreement dated 31.12.2022 with Gujarat Enviro Protection and 

Infrastructure (Haryana) Pvt. Ltd. for the proper disposal of hazardous 

waste. This agreement, valid until 2027, ensures that all hazardous 
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waste generated by the unit is collected, transported, stored, treated, 

and disposed of as per regulatory standards. A copy of this agreement 

is annexed as Annexure 3 in the Reply to the SCN. 

4.6. That the answering respondent has also applied for a No Objection 

Certificate (NOC) for groundwater abstraction, which is currently 

under process.  

4.7. That the answering respondent confirms that a flow meter has been 

installed at the PETP inlet and remains fully operational. The flow 

meter ensures accurate measurement of effluent volume for 

regulatory compliance. Supporting documents, including the flow 

process chart, machinery layout, and ETP flow diagram, are annexed 

as Annexure 5 in the Reply to the SCN. 

4.8. That the answering respondent maintains detailed and up-to-date 

records of effluent discharge and sludge generation as per HSPCB 

directives. These records are regularly updated and are available for 

inspection. The answering respondent has also obtained a verification 

report from Gujarat Enviro Protection and Infrastructure (Haryana) 

Pvt. Ltd., which confirms that no dyeing material is used in the 

operations.  

4.9. The answering respondent submits that the PETP is fully operational 

during production hours and is maintained as per regulatory norms. 

There is no bypassing of untreated effluent, and the unit ensures strict 

compliance with effluent treatment guidelines. Hazardous waste 

disposal authorization and agreements are in place, and relevant 

documents have been submitted. The flow meter is installed and 
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functional at the PETP inlet. Effluent discharge and sludge generation 

records are properly maintained and enclosed. 

4.10. That any adverse order based on the findings of the Joint Committee 

Report would have severe financial implications and cause significant 

operational disruptions to the answering respondent. The unit 

employs a large workforce, and any disruption in operations would 

negatively impact the livelihoods of numerous employees and their 

families. 

4.11. That in view of the above, the answering respondent prays that the 

findings in the Inspection Report be reconsidered, as they are based 

on mere assumptions rather than conclusive evidence of dilution. The 

answering respondent submits that corrective measures are already in 

place, ensuring ongoing compliance with all applicable 

environmental laws. Further, given that the CETP’s inefficiencies 

contribute significantly to the overall compliance status, the 

answering respondent cannot be unfairly categorized as non-

complying without a thorough and individualized assessment of its 

operational processes. 

4.12. That in light of the foregoing submissions, the answering respondent 

categorically denies any allegations of non-compliance and submits 

that the findings of the Joint Committee Report and the subsequent 

classification of the answering respondent as non-complying are 

based on assumptions rather than conclusive evidence. The answering 

respondent has consistently adhered to prescribed environmental 

norms, holds valid statutory permissions, and has taken proactive 

measures to ensure compliance. 
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4.13. That in view of the discrepancies in the findings and the absence of a 

direct causal link between the answering respondent’s operations and 

the alleged environmental violations, it is most respectfully prayed 

that the answering respondent be provided with an opportunity to 

cooperate with the authorities and implement any further 

recommendations, if necessary. 

4.14. That the answering respondent remains committed to environmental 

sustainability, regulatory compliance, and responsible industrial 

operations and prays for a just and fair assessment of its compliance 

status. 

5. The answering respondent further reserves its right to file additional

pleadings or affidavits, if necessary, in response to any subsequent

developments in the present proceedings.

FILED THROUGH: 

[SIDDHARTH BATRA], [ARCHNA YADAV] [SHIVANI CHAWLA] 

[CHINMAY DUBEY] & [RHYTHM KATYAL] 
Advocates for Respondent No. 106- Shree Krishna Buttons 

8A, Sagar Apartments, 6-Tilak Marg, 
New Delhi-110001. 
Mob.: 9888884445 

E-mail: siddharth.batra@satramdass.comDate: 16.05.2025 
Place: New Delhi      Phone: 011 4704 6111 
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(i) Name of Applicant: ID Proof Type
ID Proof no
Id Proof Document
(ii) Designation of Applicant:
Authorization Letter in the name of VIMMI BU (applicant)
(iii) Name of Industry:
(iv) Registration number of Industry:
(v) Location Details of the Industrial Unit Industrial Unit Address
State:
District:
Tehsil:
Block:
Village/MC:
Region:
(vi) Correspondence Address Complete Postal Address Mobile
Number:
E-Mail of Industry:
(vii) Salient Features of the Industrial Activity:

f. Whether present industrial activity commenced after 23.12.2020

g. Whether there is expansion of this industry Unit after 23.12.2020 involving increase in water
requirement
h. Consent to Operate

Down load

CTO/CTE Number : HSPCB/Consent/ : 313101722SONCTO75485
90

Government of Haryana Haryana Water Resources Authority
Applications for Issue of Permission to Extract Ground Water

Application for Permission to Extract Ground Water for Industrial Use
Application No:   HWRA/IND/N/2024/6452 (Application Fee Exempted)
I. General Information:
Application Type Category/ Type of Application:

VIMMI VIJ
Aadhaar XXXXXXXX8805
Down load PARTNER
SHREE KRISHNA BUTTONS UD
PLOT NO 29 HSIIDC PHASE I BA
Haryana SONIPAT
Ganaur GANAUR
Bari
over-exploited
PLOT NO 29 HSIIDC PHASE I BA
shreekrishnabuttons29@gmaiI.co

a. Type of Industry   Textile Other than Dyeing, Printing and Spinning

b. Industry fall under   Micro

c. Is Water Intensive   No

d. Purpose of Abstraction     Other Use - DRINKING DOMESTIC  AND INDUSTRIAL USE

e. Groundwater utilization for   Existing Industry
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No No
Issue Date : 12/06/2022

   YAM-HR-18-0009065
      ARHI SONIPAT

      ARHI SONIPAT 9560891752
m
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Activity Total
Requirement

(m3/day)

a.   Industrial Activité 7.50

i.     Validity Period of Consent to Operate
j.    Large industry/ MSME certificate/ proof
k.    Date of commencement

12/06/2022
Download 24/08/2016

30/09/202

I.    Description Yarn / Textile processing involving any efflu  
processes including bleaching, dyeing, print   

Application No:   HWRA/IND/N/2024/6452 (Application Fee Exempted)
I.   General Information:
Application Type Category/ Type of Application:

Latitude                        Longitude Location Map
Total Land area(in sq m)
Rooftop area of buildings/sheds(in sq m) 
Road/paved area(in sq m)
Green belt area(in sq m)
Open Land (in sq m)
Source of availability    No of surface water for 
Industrial use, if any
Townships/villages       No within 2 km radius of
the Industrial unit

28.93057
Download

75.56554

2)  Detail of water requirement/ recycled water usage : (Please enclose flow chart of activities and requirement of    

Flow Chart of activities and requirement of water
Water Balance Chart with water requirement at each Stage.

Download
Download

Upload Affidavit for Non/Partial supply of water from local government water supply agency ( in 
case of ground water requirement less than 10 KLD).
Upload NOC/Certificate for non/ partial supply of fresh water/ treated waste from the local 
government water supply agency.
Quality of groundwater                                                         Fresh Water
Name of NABL(Under Valid Certificate)                                 GOVT LAB

Download

Upload test report of groundwater  quality from NABL accredited lab                                  Download

Whether there is expansion of existing industry involving increase in ground water           No abstraction after 

(i)  Total water required(in m3/day)
a.  Ground Water required(in m3/day)

b.  Recycled Water usage(in m3/day)

11.50
8.00
2.00

Downloa

C.  Proposed/existing water supply from any agency(in m3/day)
(ii)   Breakup of Waær Requirement  and Uasage:

1.50

Existing Additional No. of
Requirement Proposed Operational

(m3/day) Requirement Days in a Year

7.50
(m3/day)

0.00 310
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    uent/emission generating
    ing and colouring

1012.50
632.50
250.00
130.00
0.00

                   water at each stage)

d

                         23.12.2020

d

Annual
Requirement

(m3/year)

2325.00
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0.00

0.00

0.00

0.00

(iii)

Type/ Year of 
construction

Mode 
of lift

bore well/ 45.00/ 32.00 1
2016 25.40

b.   Residential / 
Domestic

2.00 2.00 310

c.    Greenbelt 
Development / 
Environment 
Maintenance

1.50 1.50 310

Application No:   
HWRA/IND/N/2024/645

0.50 0.50 310

e.    Grand Total 11.50 11.50
Source of recycled water                                                   ETP

Breakup of Recycled Water Usage:

(a) Total Waste Water Generated:
(m3/day)

3.00
(Days)

310

(b) Quantity of Treated Water Available 2.00 310

i). Reuse in Industrial Activity: 1.50 310

ii). Reuse in Green Belt Development: 0.00 310

iii). Any other use 0.50 310
(c)  Total Treated Water Utilized:                                                             2.00
(d) Quantity and mode of disposal of unutilised effluent:                        1.00 HSIIDC SEWER
3.  Details of existing and/ or proposed groundwater  abstraction structures

(a) Groundwater Abstraction Structure-Existing

SNo. Depth   Depth to 
(meter)     water
/           level
Diamet   (meters er         
   below (mm)     
ground
level)

Discharg   Operatio 
e(m3 per        nal
hour)        hours/ (day)/
days/yea r

Horse 
Power of 

pump

Whether 
fitted with 

water meter 
or not

p  
re   
H     

1 2.00 4.00/ 1 NO Yes
310 PER

Source of fresh water requirement being met uptill now
Affidavit duly attested by the Applicant regarding non- existence of 
tubewell
Likely date of operation of proposed tubewell Quantum of ground 
water recharge(m3/year)
Details of rainwater harvesting and artificial recharge measures for 
groundwater recharge in the premises. If the firm has proposed to take 
up rainwater harvesting and recharge outside the industrial unit 
premises, then provide NOC from the concern authority/agency where 
the harvesting measures are proposed, if already implemented, 
details may
be furnished. (attach report on comprehensive  & feasible Rainwater 
harvesting/recharge proposal).

0.00
Download

Whether the applicant has earlier applied for abstraction  N
of ground water to any other Government Agency.

REQ
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620.00

465.00

155.00

3565.00

(m3/year)
930.00

620.00

465.00

0.00

0.00
620.00

Wheter 
permission/ 
gistered with 

HRWA / if so 
Details of 
permission

s/
RMISION
QUIRED
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SELF-DECLARATION stating that the applicant has not applied for 
abstraction of ground water to any other competent Authority/CGWA
Water Efficient Technology will be adopted Consent of operate issued 
by HSPCB(CTO)
Impact Assessment Report prepared by the accredited consultant : 
Submit IAR of existing / proposed groundwater withdrawal on the 
groundwater regime and socio-economic impacts report. Pro-forma for 
the report is given in Annexure IV of HWRA Guidelines dated 10.9.21. 
On top of the IAR, provide the Check List + Salient features of IAR, in 
the prescribed formats.
Any Other Document/Information Any Other Document/Information

Self Declaration:-
1.  I hereby declare that all the documents prescribed in the appiication form           
documents have been uploaded against specified documents. I am also awa          
will lead to rejection of my application without any notice.
2.  I hereby certify that the contents of the above Application are true to the            
and that no pan  of it is false. I understand that if any information furnished b            
can take punitive action against me as per the extant rules. Further, I shall c           
to be granted by HWRA.

Application No:   HWRA/IND/N/2024/6452 (Application Fee Exempted)
I.   General Information:
Application Type Category/ Type of Application:

a) Information  of payment for Application Fee Total Amount
Mode of Payment
b) Information of payment for Tarrif Fee Total Amount
Mode of Payment
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Downl oad Downl oad

             m have been upioaded and no blank / another / irrelevant 
          are that any false/ wrong submission /uploading of document 

                best of my knowledge and belief and that it conceals nothing 
                by me is found to be false, Haryana Ground Water Authority 
              comply with all the terms and conditions of the permission/NOC 

Signature of Applicant with Office Seal (VIMMI BU)
(PARTNER)

282433



2434



2435



31
2436



322437



332438



342439



352440



362441



2442



2443



2444



2445



2446



2447



2448



2449



2450



2451



2452



2453



2454



2455



512456



522457



532458



542459



55
2460



562461



572462



582463



592464



602465



612466



622467



632468



642469



652470



662471



672472



682473



692474



702475



712476



722477



732478



742479



752480



762481



772482



2483



2484



2485



Vijay Kumar <vijay.kumar@satramdass.com>

Advance service copies of short reply on behalf of Respondent Nos. 29, 46, 49, 60,
74, 89, 92, 103 & 106 in O.A. No. 622/2024 titled as 'Varun Gulati v. State of Haryana &
Ors.'
1 message

Vijay Kumar <vijay.kumar@satramdass.com> Mon, May 12, 2025 at 4:19 PM
To: Mansi Chahal <mansichahal104@gmail.com>, Varun Gulati <jansewajanhit@gmail.com>
Cc: Shivani Chawla <shivani.chawla@satramdass.com>, Chinmay Dubey <chinmay.dubey@satramdass.com>

Dear Sir,

PFA.

Advance service copies of short reply on behalf of Respondent Nos. 29, 46, 49, 60, 74, 89, 92, 103 & 106 in O.A. No.
622/2024 titled as 'Varun Gulati v. State of Haryana & Ors.'

Kindly treat the same as Proo

 Paperbook -NGT REPLY- R46 Ram
Kishan_Redacted.pdf

 Paperbook -NGT REPLY-R29 SUCH
EXPORTS_Redacted.pdf

 Paperbook -NGT Reply-R49 Natraj Home
Furnishings_Redacted.pdf

 Paperbook -NGT Reply-R92 Papcoat_Redacted.pdf

 Paperbook- NGT Reply-R74 Spectrum
Washing_Redacted.pdf

 Paperbook- NGT REPLY-R106 SHREE KRISHNA
BUTTONS_Redacted.pdf

 Paperbook-NGT Reply-R60 Magnet
Industries_Redacted.pdf

 Paperbook-NGT REPLY-R89 PAXY
CHEM_Redacted.pdf

 Paperbook-NGT REPLY-R103
DAYANIDHI_Redacted.pdf

f of service.

Regards

Vijay Kumar
Office Manager 

5/12/25, 4:20 PM Satram Dass B & Co. Mail - Advance service copies of short reply on behalf of Respondent Nos. 29, 46, 49, 60, 74, 89, 92, 103 & 1…

https://mail.google.com/mail/u/0/?ik=be19cfae8d&view=pt&search=all&permthid=thread-a:r-7393942370624031421&simpl=msg-a:r-40775715472295… 1/2
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https://drive.google.com/file/d/1T_AYzLNiSY2D6kWENgSZ9Bd1PRj6ZSmF/view?usp=drive_web
https://drive.google.com/file/d/1RQb-L0oVGTV3jzQnkaaAum7pw0kK55Ch/view?usp=drive_web
https://drive.google.com/file/d/13g17RkYcBjEJ1sVKKmor0kFt66V15Yq3/view?usp=drive_web
https://drive.google.com/file/d/1kY766B1kfjKMD_Iijm6usYfFA6ykqPLS/view?usp=drive_web
https://drive.google.com/file/d/1Mrr7gfZXLPpTXTL8sgi8hLaL3lj-F2rK/view?usp=drive_web
https://drive.google.com/file/d/1_c5i7jvaYDOx26wQw8_dqnI3enEwQeuD/view?usp=drive_web
https://drive.google.com/file/d/1W5HSe9WgPTNQPqASTAAl3cNvbPWDAQLs/view?usp=drive_web
https://drive.google.com/file/d/1p2Ctz-GpdtkhYgPmrcWA0gOU700dvlQL/view?usp=drive_web
https://drive.google.com/file/d/1PeeJNirGOskBUB3ev7VIHdjys5dmQJez/view?usp=drive_web
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